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PRINCIPAL BENCH, NEW DELHI
0.A.NO. 274 OF 2022

IN THE MATTER OF:

PREM AGGARWAL & ORS.

BEFORE THE NATIONAL GREEN TRIBUNAL

...APPLICANT(s)

VERSUS

GOVERNMENT OF NCT OF DELHI

...RESPONDENT(s)
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ADDITIONAL AFFIDAVIT ON BEHALF OF
UTTAR PRADESH POLLUTION CONTROL
BOARD IN COMPLIANCE TO THE ORDER
DATED 03.09.2024 PASSED  BY THE
HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL B ENCH, NEW DELHI.

1-3

A LIST OF THESE NON-COMPLYING
INDUSTRIES AS PER STATUS REPORT
FIELD ON 31.07.2024 IS ATTACHED
HEREWITH AND MARKED AS
ANNEXURE-1.

THE REPORT DETAILING THE CURRENT
STATUS OF THERESPONDENTS IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-2.

"THE COPY OF LETTER DATED 07.10.2024

ISSUED TO DISTRICT MAGISTRATE,
GHAZIABAD FOR RECOVERY OF
ENVIROMENTAL COMPENSATION
IMPOSED AGAINST M/S V.R.S. FOODS

| LTD.(UNIT -1), PLOT NO. B-56, SITE-4,

7-7
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SAHIBABAD INDUSTRIRLA  AREA, W
GAHZIABAD IS ANNEXED HEREWITH
AND MARKED AS ANNEXURE-2(a).

5. THE COMPLIANCE REPORT OF CLOSURE 8-27
ORDERS IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE-3.

6. THE COPY OF INSPECTION REPORT 28-33
DATED 28.05.2024 AND 24.07.2024 ARE
COLLECTIVELY ATTACHED HEREWITH
AS ANNEXURE-4.

7. THE COPY OF THE CTO IS ATTACHED 34-54
HEREWITH ASANNEXURE-S. 1

FILED BY:

BHANWAR PAL SINGH JADON
COUNSEL FOR UPPCB, NGT, NEW DELHI

EMAIL- bhanwar(Q9jadon{@gmatl.com

DATE: 10-10-2024
PLACE:NEW DELHI
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO. 274 OF 2022
IN THE MATTER OF:
PREM AGGARWAL & ORS.
...APPLICANT(s)
VERSUS
GOVERNMENT OF NCT OF DELHI
...RESPONDENT(s)

ADDITIONAL AFFIDAVIT ON BEHALF OF UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE TO THE ORDER
DATED 03.09.2024 PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL B ENCH, NEW DELHI.

I, Vikas Mishra, aged about 45 years, S/o Shri G.S. Mishra, R/o F-1101,

Pearlcourt, Ramprasth Green, Vaishali, Ghaziabad, presently at Ghaziaabad, do

hereby solemnly affirm and state as under:

1. That I, Vikas Mishra, Regional Officer of Uttar Pradesh Pollution Control
Board (hereinafter “UPPCB”),am fully conversant with the facts of the case

and am competent and authorized to swear the present Affidavit.
2. That in compliance to the order dated 30.04.2024 passed by this Hon’ble
National Green Tribunal, Principal Bench, New Delhi (hereinafter “Hon’ble

. Itibunal”), UPPCB had filed status report vide e-mail dated 31.07.2024
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That vide order dated 08.08.2024 the Hon’ble Tribunal has impleaded these

industries as Respondent No. 12 to 24.

Furthermore, the present matter was listed before the Hon’ble Tribunal on

03.09.2024. Through its order dated 03.09.2024 the Hon’ble Tribunal has

issued the following directions:
“....9. Coming to discharge of effluent by industries that is
respondents 12 to 24 which were impleaded by Tribunal vide order
dated08.08.2024, we are informed by Daleep Dhyani, learned
counsel appearing for UPPCB that respondents number 12, 13, 15,
16, 17, 18 are closed. Respondent 20 and 23 are not only closed
but even the machinery etc have been dismantled. Respondents 14,
21, 22 and 24 are complying. However, we do not find any

material on record in support of the above stand taken by the

UPPCB.

10. Hence, we direct to the UPPCB to submit an additional

bR

affidavit placing on record the relevant facts in this regard... ...

5. Thatthe UPPCB has prepared a report detailing the current status of

the Respondents in accordance with the aforementioned directions issued by

the Hon’ble Tribunal.

The report detailing the current status of the Respondents is annexed

herewith and marked as ANNEXURE-2.

The latest status of Respondents is given below:

(a) That as per latest status, UPPCB had issued closure order under
Section-33A of the Water (Prevention and Control of Pollution) Act,

¥+ 1974 against the Respondent Nos. 12, 13, 15, 16, 17, 18, 19. Further in

compliance of the closure orders electricity connections were

disconnected by UPPCL and Respondent’s unit are lying closed.
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The compliance report of closure orders is annexed herewith and
marked as ANNEXURE-3.

(b) That as per the inspection conducted on 28.05.2024 and 24.07.2024
respectively, the plant and machinery of the respondent no(s). 20 and 23
was found dismantled and operation was permanently closed.

The copy of inspection report dated 28.05.2024 and 24.07.2024 are
collectively attached herewith as ANNEXURE-4.

(c) That the respondent no(s). 14, 21, 22, 24 are having valid Consent to
Operate (CTO) from UPPCB and found complying.

The copy of the CTO is attached herewith as ANNEXURE-S.
6. Hence, the present affidavit is being filed for the kind consideration and
perusal of this Hon’ble Tribunal.
7. 1 state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I state that nothing

material has been concealed therefrom.

DEPONENT

VERIFICATION

Verified at Ghaziabad on this 08 day of October, 2024, that the contents
of the above affidavit from paragraphs 1 to 7 are believed to be true and
correct to the best of my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.
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Sr. Name & Address

No.

1 M/s Sidra Washing Plot-8, Khasra No. 96/3 Arya Nagar Industrial Area Loni, Ghaziabad.

2 M/s. M.A. Garments, Plot No-A-9, Roop Nagar Industrial Area, Ghaziabad

3 M/s. Shree Mahaveer Enterprises, Plot No-28/1/15, Site-4 Sahibabad Industrial Area,
Ghaziabad.

4 M/s Kunwar Singh Jeans Dyeing, Plot No-96/3, Arya Nagar, Industrial Area, Loni,
Ghaziabad.

5 M/s Suleman Jeans Dyeing (Unit-I), Plot No-96/3, Arya Nagar, Industrial Area, Loni,
Ghaziabad.

6 M/s Suleman Jeans Dyeing (Unit-II), Plot No-96/3, Arya Nagar, Industrial Area, Loni,
Ghaziabad.

7 M/s Faisal Washing, Plot No-B-23, Roop Nagar, Industrial Area, Loni, Ghaziabad.

8 M/s Sujit Sadh Dyeing, B-120, Roop Nagar, Industrial Area, Loni, Ghaziabad.

9 M/s VS Garments, 20/6/10, Site-4 Sahibabad Industrial Area, Ghaziabad.

10 M/s Nandni Processors, Plot No-4/27, Site-4 Sahibabad Industrial Area, Ghaziabad.

11 M/s Shri Balaji Processors, Plot No.-1, Rajendra Nagar Industrial Area, Ghaziabad.

12 M/s K.K. Industries, 7/5, Site-4, Sahibabad, Ghaziabad. .

13 M/s V.R.S. Foods Ltd. (Unit-1) Plot No. B-56, Site-4, Sahibabad Industrial Area,

Ghaziabad.

ATT E.,'{"TE )
(Sandeop g a)
Reg. Na. 1IR6/98

NOTARY AUSLIC
Chaziabad | (U.7.)

0 0T 20

fhvneyudkz—ii



381

Prmexvae—T1T

B-23, Roop Nagar, Industrial
Area, Loni, Ghaziabad.

Regional Office
U.P. Pollution Control Board,

Ghaziabad.

Sr. Name & Address Respondent Latest Status

No. No

1 M/s Sidra Washing Plot-8, 12 e UPPCB issued closure order on dated 01.01.2024 under
Khasra No. 96/3 Arya Nagar section 33A of the Water (Prevention and Control of
Industrial Area Loni, Pollution Act. 1974 along with imposition of |
Ghaziabad. Environmental compensation of Rs.11,55,000/-. ‘

e In compliance of closure order electricity connection was
disconnected by UPPCL Department and unit is' lying
closed in compliance of Closure order. B

2 M/s. M.A. Garments, Plot 13 e TUPPCB issued closure direction dated 29.05.2024 under
No-A-9, Roop Nagar section 33A of Water (Prevention and Control of Pollution
Industrial Area, Ghaziabad Act. 1974 not to operate without obtaining permission and

prosecution has been filed before Hon’ble Court of Special
Judicial Magistrate (Pollution), Lucknow.

¢ In compliance of closure order electricity connection was

disconnected by UPPCL Department and unit is lying
R closed in compliance of Closure order. B

3 M/s. Shree ~ Mahaveer 14 e TUPPCB revoked Show Cause notice dated 13.03.2024
Enterprises, Plot No-28/1/15, along with impositions of Environmental compensation of
Site-4 Sahibabad Industrial Rs.5,25,000/-. .

Area, Ghaziabad. e Unit has deposited Environmental compensation of |
Rs.5,25,000 in Board account.

e At present unit is having valid CTO and complying.

4 M/s Kunwar Singh Jeans 15 e TUPPCB issued closure order U/s 33A of the Water
Dyeing, Plot No-96/3, Arya (Prevention and Control of Pollution Act. 1974 vide letter
Nagar, Industrial Area, Loni, dated 30.08.2024 and prosecution has been filed before
Ghaziabad. Hon’ble Court of Special Judicial Magistrate (Pollution),

Lucknow.

e In compliance of closure order electricity connection was
disconnected by UPPCL Department and unit is lying
closed in compliance of Closure order.

5 M/s Suleman Jeans Dyeing 16 e UPPCB issued closure order U/s 33A of the Water
(Unit-I), Plot No-96/3, Arya (Prevention and Control of Pollution Act. 1974 vide letter
Nagar, Industrial Area, Loni, dated 30.08.2024 and prosecution has been filed before
Ghaziabad. Hon’ble Court of Special Judicial Magistrate (Pollution),

Lucknow.

e In compliance of closure order electricity connection was
disconnected by UPPCL Department and unit is lying
closed in compliance of Closure order.

6 M/s' Suleman Jeans Dyeing 17 e UPPCB issued closure u/s 33A of the Water (Prevention
(Unit-II), Plot No-96/3, Arya and Control of Pollution Act. 1974 vide letter dated
Nagar, Industrial Area, Loni, 30.08.2024 and prosecution has been filed before Hon’ble
Ghaziabad. Court of Special Judicial Magistrate (Pollution), Lucknow.

e In compliance of closure order electricity connection was
disconnected by UPPCL Department and unit is lying

| . ~ closed in compliance of Closure order.

7 M/s Faisal Washing, Plot No- 18 e UPPCB issued closure order U/s of the Water (Prevention

and Control of Pollution Act.
30.08.2024.
In compliance of closure order electricity connection was
disconnected by UPPCL Department and unit is lying
closed in compliance ¢f Closure order.

1974 vide letter dated

.
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| M/s SujitSadh Dyeing, B-

120, Roop Nagar, Industrial
Area, Loni, Ghaziabad.

19

UPPCB issued closure order U/s 33A of the Water
(Prevention and Control of Pollution Act. 1974 vide letter

‘dated 30.08.2024 and prosecution has been filed before

Hon’ble Court of Special Judicial Magistrate (Pollution),
Lucknow.

In compliance of closure order electricity connection was
disconnected by UPPCL Department and unit is lying
closed in compliance of Closure order.

M/s VS Garments, 20/6/10,
Site-4 Sahibabad Industrial
Area, Ghaziabad.

20

UPPCB revoked Show Cause notice dated 13.05.2024
along with impositions of Environmental compensation of
Rs.45,000/-

Unit has deposited Environmental compensation of
Rs.45,000/- in Board account.

Presently unit has closed its operation permanently and
dismantled plant & machinery.

10

M/s Nandni Processors, Plot
No-4/27, Site-4 Sahibabad
Industrial Area, Ghaziabad.

21

11

M/s Shri Balaji Processors,
Plot No.-1, Rajendra Nagar
Industrial Area, Ghaziabad.

22

Show Cause notice was revoked vide UPPCB letter dated
29.08.2024 along with imposition of environmental
compensation Rs. 75,000/-.

Unit has deposited environmental compensation Rs.
75,000/- on 31.08.2024.

At present unit is having valid CTO and complying.
UPPCB has imposed environmental compensation of Rs.
2,70,000/- vide letter dated 18.06.2024.

Unit has deposited environmental compensation of Rs.
2,70,000/- on 19.06.2024.

12

M/s KXK. Industries, 7/5,
Site-4, Sahibabad,
Ghaziabad.

23

Show Cause notice was revoked vide UPPCB letter dated
30.08.2024 along with imposition of environmental
compensation Rs. 30,000/-.

Presently unit has closed its operation permanently and
dismantled plant and machinery.

13

M/s V.R.S. Foods Ltd. (Unit-
1) Plot No. B-56, Site-4,
Sahibabad Industrial Area,
Ghaziabad.

24

Show Cause notice was revoked vide UPPCB letter dated
30.08.2024 along with imposition of environmental
compensation.

Unit has not deposited environmental compensation and in
view of above UPPCB issued letter no. H18284/C-1/Jal/G-
103/2024 dated 07.10.2024 to District Magistrate,
Ghaziabad for recovery of environmental compensation
(Copy of said letter is attached herewith as Annexure-2(a))
At present unit is having valid CTO and complying.

(Sandeep
Reg. M2

NOTARY
Ghaziavad| (M

?)
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UPPCB

:;./\fvi Uttar Pradesh Pollution Control Board
‘-’e%!ﬁ"ﬁ,\ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

166750/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2022 Date: 22/10/2022

To,

M/s _

SHREE MAHAVIR ENTERPRISES

Plot No. - 28/1/14-15, Site-4, Industrial Area, Sahibabad, Ghaziabad Application 1d-
(U.P.),GHAZIABAD,201010 18096265

Cpnsolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHREE MAHAVIR ENTERPRISES located at Plot No. - 28/1/14-15, Site-4,
Industrial Area, Sahibabad, Ghaziabad (U.P.), GHAZIABAD,201010. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1. This CCA SHREE MAHAVIR ENTERPRISES granted for the period from 01/10/2022 to 31/12/2026
and valid for manufacturing of following products.

S  |Product Quantity Unit
No
1 Dyeing and Bleaching |500 Kg/Day
' of Readymade

Garments

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.8 KLD Septic Tank
Industrial 35 KLD ETP

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-ti

N\ bl

Industrial Effluent Quality Standard: 0 0cT ?{]21*
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(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

IS No. IParameters I Standards J

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 |Baby Boiler| Biomass 1 Particulate | As per norms
Matter
2 125 KVA HSD 1 Sulphur | As per norms
DG Set Dioxide
Emmission Quality Standards
S No. Stack no Parameters Standards
1 1 Particulate Matter As per norms
2 1 Sulphur Dioxide As per norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq ATTE]
Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time | a)
75 | 70 | 65 | 55 | 55 | 45 | s0 | 40 | e hice

4. Esse}gal documents to be submitted by the Industry/Unit as Applicable :-

atement in Form-V of Environment (Protection) Rules, 1986.

_\lance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
hotity reserves the right to change/modify/add any time any condition of this CCA.

lry with the following specific & general conditions. Non compliance of any provision of
_‘v sions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

NQTARY
Chaziaosdd,
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Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7.1In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ¢nsuring timely compliance of

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority. '

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any chﬂqgg in3fiMadoy di icharge

i Ax

12. The Board reserves the” r1( ) "vbk /add/modify any stipulated condition 1ssued 2
12! A&

may be necessary. 7 W ( sanddy
5’; y /r . 2 “.'-‘.r,"m?“\ > ¥ Y gTARY
& i e N1 ’w"&}_w}; 1 g QFT ‘*“‘Zl* ‘éﬁdv\a.m
Specific Conditions:- * .. \\ /o
1- The industry shall mam%%fl Strick-stiy gﬁsion on fluctuations in operating parameters with rgspect to each

treatment unit of the Effluent” tredtpne ”*f)rlant.
2- The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the SPCB
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and CPCB server.
3- The industry should ensure the operation of the ETP in such a manner that it confirm the standards lay
down under the notification issued by MOEF&CC vide GSR 978 (E) dated 10/10/2016.
4- The treated effluent shall be allowed to be discharged in the ambient environment only after exhausting
options for reuse in industrial process/irrigation in order to minimize freshiwater usage.
5- Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
6- The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission taken.
7- The industry shall submit the point wise compliance report of the CTO issued by the Board for year 2024
and audited balance sheet for the current year and the details of fees deposited during last three years within
a month otherwise this CTO may be revoked. -
8- If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
9- The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.
10- This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.
11- The industry shall abide by orders/directions issued by Hon’ble Supreme Court Hon’ble High
Court,Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safeguard of environment from time to time.
12- The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended, and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 and all other applicable rules notified under E.P. Act 1986.
13- Unit shall comply with all the direction passed by Hon'ble NGT on dated 13.11.2018 in OA No.
317/2015 and OA No. 231/2014.
14- MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.
15- The quantity of recycled effluent after final treatment to be send to the Board monthly.
16- Industry shall send the records of energy meter reading installed on ETP and Flow meter reading
regularly on quarterly basis.
17- Unit shall comply Plastic Waste Management Rule, 2016 as amended and Solid Waste Rule, 2016 as
amended.
18- The unit shall recycle as much water as possible within the plant before discharging it for treatment into
the ETP.
19- Unit shall comply with various Waste Management Rules as notified by MoEF & CC i.e. Solid Waste
Management Rules, 2016, Hazardous and Other Wastes (Management and Trans boundary) Rules, 2016, as
amended.
20-The industry shall ensure the time bound compliance of stringent norms as published by the UPPCB vide
office memorandum No. H 48273/C-1/NGT-83/2020, dated 27.02.2020 (available at URL uppcb.com/pdf/
uppcb_28022020.pdf) in SP{EPhance of The Hon'ble NGT order dt. 14.11.2019 in Go4. No. 1038/2018.
21- The unit shall subtmt test rg 1t of ETP outlet and Boiler emission fobrh 4 alﬁpré cd ” after operation of
unit, 7 \ « 0 0CT 202
22- Unit shall 1nsfhlel PTZ camergpar A’;connected to UPPCB control room (wgétlweﬁ il

tH;ln that mentioned in the Air conse‘l;ﬁjg.?eg‘@n . A '... ication will not be

23- Any source df e&mssi‘dﬁ‘ bt
permitted by the anm ",
24- The industry shé”lkonlyﬂs
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25- The industry should ensure the operation of the air pollution control system (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.

26- The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the SPCB
and CPCB server.

27- The industry shall submit monitoring reports of all stacks and ambient air quality from a certified /
approved laboratory under E.P. Act 1986.

28- The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air

Act 1981 (as amended respectively).

29- The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.

30- The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
31- Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment,forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.

32- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.

33- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 regarding DG sets.

34- Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order n0.H-16405/220/2018/02
dt. 16/02/2018.The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.

35- The validity of this CTO is subject to the revocation of show cause issued to the unit vide letter dated

28.02.2022 VIVEK ostansos
ROY o asio
CEO
C-1.
Copy to:
Regional Officer, U.P. Pollution Control Board, Ghaziabad. ' VIVEK ooty sonee
i ROY wswiesio
CEO
C-1.

L‘t \&P(*PF‘Q” f
\ Reg.N&.H“ '
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UPPCB

‘ﬁ/\dﬁ Uttar Pradesh Pollution Control Board
,,%’W Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

197605/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/ GHAZIABAD/2023 Date: 04/01/2024

To,

M/s

‘NANDINI PROCESSORS

Plot No. 4/27-A, Site-IV, Sahibabad Industrial Area, Ghaziabad Application Id-
,GHAZIABAD,201010 23716847

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NANDINI PROCESSORS located at Plot No. 4/27-A, Site-IV, Sahibabad
Industrial Area, Ghaziabad ,GHAZIABAD,201010. subject to the provisions of the Water Act, Air Act
and the orders that may be made further and subject to following terms and conditions :-

1. This CCA NANDINI PROCESSORS granted for the period from 01/01/2024 to 31/ 12/2028 and valid
for manufacturing of following products.

S |Product Quantity Unit

No

1 |Dyeing of fabrics 200 |... Metric Tonnes/Day
Meter/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 0.8 KLD Septic Tank
Industrial 10 KLLD 'ETP

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
f/’

Industrial Effluent Quality Standard

P_‘%ﬂ\.
O ALEN 9 06T Mt e e
"Z 1N 1 3 \} Lla: Z. L‘*/_\

\"&s No. ”bo \ S.No. Parameter Standard (San
‘{})\’ 1 BOD 30 myg/l '3%9 v PU
N 2 coD 250 mg/l cfadidoad U
3 0&G 10 mafl :

Digitally signed by PRADEEP

PRADEEP SHARMA sHARMA

Date: 2024.01.10 22:34:303@
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4 PH 6.5-8.5
5 TSS 100 mg/l

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

o |SNO. lParameters |Standards J

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 |Baby Boiler | Biomass/Bi 1 Particulate | 12 Meter from
-100 Kg/hr o} Matter GL with
Briquettee Cyclone dust
_ collector
2 125 KVA | Dual Fuel 2 Sulphur |As per EP Act,
DG Set |(HSD+PNG Dioxide 1986
)

Emmission Quality Standards

S No. Stack no Parameters Standards
1 1 Particulate Matter As per CAQM
norms
2 2 Sulphur Dioxide As per applicable
norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 2‘1151 acT 202k ATTE 3TED

Standards for Industrial |Commercial | Residential | Silence
Noise level in Area Area Area Zone

[ @(A) Leq

N Day |Night| Day |Night| Day |Night| Day |Night

W Be 3 Time | Time | Time | Time | Time | Time | Time | Time
o/ 75 70 65 55 55 45 50 40

L% Digitally signed by PRADEEP
e PRADEEP Ditaty oy
% ( SHARMA ?,3\2;&;{2“024.01,10 22:34:47
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4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per-the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other conéerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

only . ATT t;o ’
10. In case of any damage to the agrlculture product1v1ty, human habltatl I

Digitally signed by
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12. The Board reserves the rlght to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1- The industry shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.

2- The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the SPCB
and CPCB server.

3- The industry should ensure the operation of the ETP in such a manner that it confirm the standards lay
down under the notification issued by MOEF&CC vide GSR 978 (E) dated 10/10/2016.

4- The treated effluent shall be allowed to be discharged in the ambient environment only after exhausting
options for reuse in industrial process/irrigation in order to minimize freshwater usage.

5- Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.

6- The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission taken.

7- The industry shall submit the point wise compliance report of the CTO issued by the Board for year 2028
and audited balance sheet for the current year and the details of fees deposited during last three years within
a month otherwise this CTO may be revoked.

8- If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

9- The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.

10- This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.

11- The industry shall abide by orders/directions issued by Hon’ble Supreme Court Hon’ble High
Court,Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safeguard of environment from time to time.

12- The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended, and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 and all other applicable rules notified under E.P. Act 1986.

13- Unit shall comply with all the direction passed by Hon'ble NGT on dated 13.11.2018 in OA No.
317/2015 and OA No. 231/2014.

14- MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.

15- The quantity of recycled/reused effluent after final treatment to be send to the Board monthly.

16- Industry shall send the records of energy meter reading installed on ETP and Flow meter reading
regularly on quarterly basis.

17- Unit shall comply Plastic Waste Management Rule, 2016 as %d.
amendeg»» R

lid Waste Rule, 2016 as

18- T}fé,-’uhif T2, rgcycle as much water as possible within the plant before d sch: ging it after treatment
into é’fhe/ETP Vg (aandeep S;?z 36

19- {Unitqsilgff i) Qiy \%lth various Waste Management Rules as m%nﬁiéﬁ & CC i.e. Solid Waste
Mqﬁ@%‘g‘ment Rule 4 2@56 Hazardous and Other Wastes (Managenﬁﬂ"t“an rans poundary) Rules, 2016, as

amended:;-~—— .‘g*.;ﬁgk
20-The industrys shall ensure the time bound compliance of stringent norms as pubhshed by the UPPCB vide
office memorandum No. H 48273/C-1/NGT-83/2020, dated 27.02.2020 (available at URL uppcb.com/pdf/

PRADEEP 50;9:;&);\5@“ by PRADEEP L' Z

CUADRMAA Date: 2024.01.10 22:35:21
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uppcb_28022020.pdf) in compliance of The Hon'ble NGT order dt. 14.11.2019 in O.A. No. 1038/2018.

21- The unit shall submit test report of ETP outlet and Boiler emission from approved lab after operation. of
unit.

22- Unit shall install PTZ camera at all air/water effluent/emission generation points and connected to
UPPCB control room.

23- Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.

24- The industry shall use only approved fuel as per CAQM direction no. 65.

25- The industry should ensure the operation of the air pollution control system (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.

26- The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the SPCB
and CPCB server.

27- The industry shall submit monitoring reports of all stacks and ambient air quality from a certified /
-apprbved laboratory under E.P. Act 1986.

28- The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air Act 1981 (as amended respectively).

29- The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.

30- Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment,forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.

31- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62-65 and other direction issued time to time regarding use of cleaner fuel.
32- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 regarding DG sets.

33-  Unit shall operate and maintain/upgrade the air pollution control device in such manner that

emission should be as per norms prescribed by CAQM.

34-  For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68
and other modified directions issued time to time.

35- Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.

36- In any circumstances production capacity will not be enhanced without prior permission (CTE)

from State Pollution Control Board.

37-  Minimum 33% of the land on which industry is established will be covered by the plantation of tall
trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018.The copy of this guideline is available at URL
hittp://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

38- Unit shall achieve emission standards of PM 80 mg/Nm3 (aim for 50 mg/Nm3) as per direction no. 62
of CAQM & AA (website caqm.nic.in)

Digitally signed by PRADEEP

PRADEEP SHARMA stiarma
Date: 2024.01.10 2235:42 +05'30'
CEO-1
Copy to: f:
5( \ PRADEEP SD:'gAit;;J‘};signed by PRADEEP
Regional Offit ?}3, UPPCB (I/I% 3‘2 abad. SHARMA E;;e; 3?24.01.10 223607
2
A CEO-1

U3
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UPPCB

\:‘Vx‘i Uttar’Pradesh Pollution Control Board
"‘o%?h'ﬁ’ﬁk\ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
166777/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2022 Date: 07/11/2022
To,
M/s
SHRI BALAJI PROCESSORS
PLOT NO.-1, RAJENDER NAGAR INDUSTRIAL AREA, MAIN Application Id-
ROAD, SAHIBABAD, GHAZIABAD (UP),GHAZIABAD,201007 _ 18102438

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI BALAJI PROCESSORS located at PLOT NO.-1, RAJENDER NAGAR
INDUSTRIAL AREA, MAIN ROAD, SAHIBABAD, GHAZIABAD (UP),GHAZIABAD,201007.
subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

1. This CCA SHRI BALAJI PROCESSORS granted for the period from 03/10/2022 to 31/12/2027 and
valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Fabric Dyeing and 1500 Metric Tonnes/Day
Washing (Meter/Day)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.5 KLLD Septic Tank
Industrial 31 KLD ETP

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of funct10n1ng of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/ %7@11;@ MWith a report in this regard to be dispatched immediately.
(iii) The treated efﬂﬁe\xks all B redycled to the maximum extent and should be reused within the premises
for gardening etc. aa(htyﬁg,f tél;@,. R ‘gi ' z
prescribed under Vil'{iﬁmeﬁtsé section) Rules, 1986 and applicable to the unit from time-toqH

DN,
SO
N e ) dustrlal Effluent Quality Standard
sy P N ( n Sharma)
~ Rdg) M3, 1136/98
[ S.No. I Parameter I Standard NP TRAY dPU(ij;V
ANagt

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as i reﬂilred with

reference to influent quantity and quality.In case of st(ﬁppa,g@ of functlonmg of STP, production has to b

s
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stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

|S No. IParameters |Standards J

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 1.5 TPH . | Biomass/P 1 Particulate | 30 meter from
Boiler NG Matter ground level
2 82.5 KVA HSD 1 Sulphur | As per norms
DG Set Dioxide

Emmission Quality Standards

S No. Stack no Parameters Standards
1 1 Particulate Matter | As per EP Act 1986
2 1 Sulphur Dioxide | As per EP Act 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
oise level in Area Area Area Zone

[ % Sandaep 3har}r
9

n i : 3 . .

\ nﬁeg. No.H8 Day |Night| Day |Night| Day |Night| Day | Night
gq‘Q;\ Time | Time | Time | Time | Time | Time | Time | Time
\‘e.“:\\;:{& ) 75 70 65 55 55 45 50 40

4. Essent docilments to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/W aste Storage Area.
5. Cdmpetent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

w6
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7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/p1pes/sewer/dra1ns etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect. :
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent disgharge
point or emission point Y ‘
12. The Board reserves th,e r/tgh& 1 'kg
may be necessary. e

Specific Conditions:- ‘ e
1-The industry shall malﬁ ‘_m - Str t—_ ‘gpssy%swn on fluctuations in operating parameter&iwith xesps {9 each
treatment unit of the Effluernt treat: ., it plant L

2-The industry will ensure the ¢ ntinuous and uninterrupted data supply from the OCEEMS to the SPCB
and CPCB server. L‘:}
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3-The industry should ensure the operation of the ETP in such a manner that it confirm the standards lay
down under the notification issued by MOEF&CC vide GSR 978 (E) dated 10/10/2016.

4-The treated effluent shall be allowed to be discharged in the ambient environment only after exhausting
options for reuse in industrial process/irrigation in order to minimize freshwater usage.

5_Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.

6-The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission taken.
7-The industry shall submit the point wise compliance report of the CTO issued by the Board for year 2025
and audited balance sheet for the current year and the details of fees deposited during last three years within
a month otherwise this CTO may be revoked.

8:1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

9:The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986.

10-This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process / fuel/ Plant machinery failing which consent
would be deemed void.

11-The industry shall abide by orders/directions issued by Hon’ble Supreme Court Hon’ble High
Court,Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safeguard of environment from time to time.

12-The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended, and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 and all other applicable rules notified under E.P. Act 1986.

13-Unit shall comply with all the direction passed by Hon'ble NGT on dated 13.11.2018 in OA No.
317/2015 and OA No. 231/2014.

14-MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.

15-The quantity of recycled effluent after final treatment to be send to the Board monthly.

16-Industry shall send the records of energy meter reading installed on ETP and Flow meter reading
regularly on quarterly basis.

17-Unit shall comply Plastic Waste Management Rule, 2016 as amended and Solid Waste Rule, 2016 as
amended.

18-The unit shall recycle as much water as possible within the plant before discharging it for treatment into
the ETP.

19-Unit shall comply with various Waste Management Rules as notified by MoEF & CC i.e. Solid Waste
Management Rules, 2016, Hazardous and Other Wastes (Management and Trans boundary) Rules, 2016, as
dmeénded. .

20-The industry shall ensure the time bound compliance of stringent norms as published by the UPPCB vide
office memorandum No. H 48273/C-1/NGT-83/2020, dated 27.02.2020 (available at URL uppcb.com/pdt/
uppcb_28022020.pdf) i}lﬁf@? s1ia , .of The Hon'ble NGT order dt. 14.11.2019 in O.AANol HX

21-The unit shall subgi{t? t TP outlet and Boiler emission from approved lab after op
i b

unit. §* Szﬂjf;e?x/ arfna ) * ) (Sandesp 8335 '
“Uni i T7) Coie )&Jﬂ ithi og. M2 H 3
22-Unit shall install l%Tﬂ \é&ﬁe’r !B i¢onmected to UPPCB control room within 01 monﬂﬁogT ARY PUSLIC

23-Any source of em*i@éigq}_.ot cv{‘»{ Jb{ai{/&nat mentioned in the Air consent secking appiigationdyild ot be
permitted by the Board. Ay a Q6T 202 ‘

NG as\ fuel once PNG pipieﬁ'ne is available in that industrial area.
25-The industry should ensure the operation of the air pollution control system (APCS) in such a manner

us

e s

24-The industry shall only use
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that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.

26-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the SPCB
and CPCB server. .

27-The industry shall submit monitoring reports of all stacks and ambient air quality from a certified /
approved laboratory under E.P. Act 1986.

28- The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air Act 1981 (as amended respectively).

29- The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.

30-Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment,forest and climate change and BG of Rs. 50,000/~ be deposited within a months time
along with the proposal for proposed plantation.

31-Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.
32-Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 regarding DG sets.

33-Unit shall operate and maintain/upgrade the air pollution control device in such manner that

emission should be as per norms prescribed by CAQM.

34-For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
35-Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
36-In any circumstances production capacity will not be enhanced without prior permission (CTE) from
State Pollution Control Board.

37-All conditions imposed in earlier issued consent will remain the same.

38-Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H-16405/220/2018/02
dt. 16/02/2018.The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-

Guidle 160218.pdf. Digitally signe
VIVEK 5ecor

Date:

ROY 2022.11.07
22:58:30 +05'30"

CEO
C-1.
Copy to:
Regional Officer, U.P. Pollution Control Board, Ghaziabad. -
g VIVEK sz e
ROY 2552 cpo
C-1.

Uo
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UPPCB

m Uttar Pradesh Pollution Control Board
"?‘%’h'ﬁ’“k\' Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com; Website: www.uppcb.com

145757/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2021 Date: 03/02/2022
To,
M/s
VRS FOODS LIMITED (UNIT-1)
PLOT NO. B-56, SITE-IV INDUSTRIAL AREA, SAHIBABAD,
GHAZIABAD..GHAZIABAD,201010

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the “Water (Prevention & Control of Pollution)
Act, 1974” and under Section-21 of the “Air (Prevention & Control of Pollution) Act, 1981”

|Consent No-14523104 _ Date-03/02/2022 |

CCA is hereby granted to VRS FOODS LIMITED (UNIT-1) located at PLOT NO. B-56, SITE-1V
INDUSTRIAL AREA, SAHIBABAD, GHAZIABAD.,GHAZIABAD,201010. subject to the provisions
of the Water Act, Air Act and the orders that may be made further and subject to following terms and
conditions :-

1. This CCA VRS FOODS LIMITED (UNIT-1) granted for the period from 01/01/2022 to 31/12/2024 and
valid for manufacturing of following products with Capital Investment/Net Assets Values 4785.6000977
Lakhs

S Product Quantity Unit

No

1 Milk & Milk 250 Kilo Liters/Day
Processing 250000
Ltt/Day

2. Specific Conditions under Water Act :-

(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effulant Quantity(KLD) Treatment facility and
discharge point
Domestic 8 KLD Septic Tank
Industrial 150 KLD ETP
P N (

consisting of prlmary/secdndary

quality. [ deen\spd, a)
In case of stoppage of functlon g 9‘f ]*;C»i' P, production has to be stopped immediately an th' Board has to

be intimated by fax/phonefem_gll v }h a’report in this regard to be dispatched 1mfg?€§1ﬁ¥§i ofnia)

N3

e

Lt \ NOTARY (A

™
(iii) The treated effluent shall benrecyclcd to the maximum extent and should beq‘gﬁg&f\){?k
for gardening etc. Quality of the treated effluent shall meet to the following general and spe01ﬁc standards as

S’O
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prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

lndmtriaLEﬂ].l:.e.nLQ_uz.ljJ;Ldeard
S.No. . | Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening and the same shall be maintained continuously so as to
achieve the quality of the treated effluent to the following standards.

l S No. ‘| Parameters Standards J
3. Conditions under Air Act :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as is required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards

Air Pollution Source Details
S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 | 750 KVA & HSD 2 Sulphur | As per norms
380 KVA Dioxide
DG Set
Emmission Quality Standards
S No. Stack no Parameters Standards
1 2 Sulphur Dioxide |As per EP Act 1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately-and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched 1mmed1ate1y

ii) Noise from the D, G Set andﬁ{her source(s) should be controlled by providing an acoustic enclosure as is
required for meetln e am \pmse standards for night and day time as prescribed for respective
areas/zones (Indu§qﬂ&1g G 1al, Residential, Silence) which are as follows :-

Day time : from 6 0 ’étnf‘ ' ﬁn Night time: from 10.00 p.m. to 6.00 a.m.

9 restricted fuel.

Standarﬁs‘l{or In}i,ustrial Commercial | Residential Silence
Noise level in ~ Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
6. Compulsory documents to be submitted by the Industry/Unit :-

5l
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(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
8. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
9. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid
Acts and Rules.

VIVEK Ezv'eﬁi'&sé%"fd CEO

ROY %% C1.

Copy to:
Regional Officer, U.P. Pollution Control Board, Ghaziabad. V|VEKE'9“|6"{<S'%"YE"
y VIVEK R
ROY ‘amiss CEO
C-1.
Annexure

Specific Conditions

1- This consent is valid only for products and quantity mentioned above. Industry shall obtain prior approval
before making any modification in product/process /fuel/ Plant machinery failing which consent would be
deemed void.

2- The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.

3- The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 as amended.

4- The Unit should be operated in such a way so that there is no adverse impact on public and environment.
5- The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.

6- The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the CPCB
server. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant
down under the E.P. Rglffs 1;58&»6:3/:5, b
8- The treated effluent shah/e alloy
options for reuse in 1n,du$(tmai=pm
9- Electromagnetic ng \mete‘i‘ 10°}

g

minimized. o ¢ J
‘_, / \,.‘
rmission from the CGWA for ground water extractior’ and it will be

0 0CT 202
}.g be discharged in the ambient environment on(]%nq,fgr 'hpustmg

ﬁ“ngatlon in order to minimize freshwater usagg, > 1138 8
st@lled in all water abstraction points and usag%&‘} e

1.3
\ /

10- The industry will have to eﬁ@n“ eP
the responsibility of the mdustry td ddmply with the various conditions of the permission taken.
11- The industry shall submit the point wise compliance report of the conditions imposed in the CTO issued

v2
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by the Board for year 2019 and audited balance sheet for the current year and the details of fees deposited
during last three years within a month otherwise this CTO may be revoked.

12- If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

13- The Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules

1986.

14- The Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,

Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safeguard of environment from time to time.

15- The Industry shall submit monitoring reports of all stacks and ambient air quality from a certified /
approved laboratory under E.P. Act 1986.

16- The Industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air Act 1981 (as amended respectively).

17-The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.

18- The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For green
belt at least 8 feet height plants should be planted which shall be properly protected as proper irrigation and
maneuvering arrangements shall be made. For the development of the green belt the guidelines issued vide
Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.

19- Unit will deposit concerned account of the Board Environmental Compensation of Rs. 17,00,000/-
within a month in complianc of HO letter no. H 44424/C-1/Jal/G-103/2019 dated 02.12.2019.

General Conditions:-

The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

1. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

2. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.

3. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

4. The applicant shall maintain good house keeping. All valves/pipes/sewet/drains etc. must be leak-proof

5. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
6. The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all

other concerned offices. In case of failuré of pollution control equipment, the produou P /bcess connected

to it shall be stopped with 1mmei11ate e"F ct. ATTEST
8. The industry shall operate m/a m‘;\n /s&\that all emlssmns be emitted through de "1# ted chimney/stack
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9. In case of any damage { ’to tbe agr-l it o ]prdductlwty, human habitation ete;. by thé’
shall be imperative to stop pm@uct h " (hg industry with immediate eff%&@gy&w nfprmatlon shall be
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by the Competent Authority. i 1 ) 2
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10. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capa01ty/manufactur1ng process/capacity enhancement etc. or any change in effluent discharge
point or emission point

11. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

12. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.

13. Any unauthorized change in personnel, equipment as working condition as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

14. Tt is the duty of the authorized person to take prior permission of the Board to close down the facility.

15. The authorization is valid for temporary storage of Hazardous Waste within premises only.

16. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises

17. 1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

18. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
19. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

20. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical
and chemical analysis of hazardous waste sample and report to the Board.

21. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

22. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’
shall be displayed at appropriate position both in Hindi and English.

23. The 1ndustry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

24 In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
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